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\ 
B I U  

further to amend the Indian Stamp Act, 1899, acs 4% 
force in the State of Goa. . . .  

Be it enacted by the Legislative Assembly of Goa 
in the Forty-fifth Year of the Republic of India as 
follows: - -- 

1. Short title a& commencement. - (1) d i s  
Act may be called the Indian Stamp- (Goa Amend- 
ment) Act, 1994. 

(2) I t  shall come into force a t  once. 

2. dmendkent of Schedule Z-A. - In  the Schedule 
I-A bf the Indian Stamp Act, 1899 (Central Act 2 
of 1899), against Article 30, in column (2), the 
following shall be inserted, namely: - 

VThe same duty as  is leviable on a conveyance 
under clause (a) or (b), as the case may be, 
of article No. 22' 'fm a consideration equal to 
the value of the property of greatest value as 
set forth in such instPlunent,", 



The proposed amen?&kent i i  :&cessitated since the 
stamp duty in respect of Article.30 of Schedule I-A 
of the Indian Stamp 'kt, 1Bb9 remained 4.0 be 
specified. 

' Financial Memorandum 

N.o financial implicatiom are irrvokved. . - 



(Annerure fo Bill No. 6-of 1994). - 
- -  - - . . - -  

The Indian S t ~ m p  (&a Amendment) Bill, 1994 

..................................................................... 
The Gdian. Stamp Act, 1.899 

.8CHl3PULE I - A  

- Description of Instrument Proper stamp duty 

t i )  5 13) 

22. (a) CONVEYANCE, other than a con- 
- veyance specified in clause (b), n9t 

being a Transfer charge or exempted . 

under arti6le No. 62. 1 

when the amount or value of the Three rupees. 
consideration for such conveyance as 
set forth there& does not exceed 
Rs. 50/-. 

, 
where it exceeds Rs. 5@/- but does Five rupees. 
not exceed Rs. loo/-. 
where it exceeds Rs. 100/- but does Ten rupees. 
not exceed Rs. 200/-. 

where it exceeds Rs. 2001- bnt &es &ifteen rupees. 
not exceed Rs. 3001-. 

where it exceeds Bs. 3001- but does Twenty rupees. 
not exceed Rs. 400/-. ' 

where it exceeds Rs. 400/- but does Twenty five ,- 
not exceed Rs. 50/-. -. rupees. 

where it exceeds Rs. 500/- but does Thirty xupe.y. * 
not exceed Rs. 600/-. 

where it exceeds Rs. BOO/- but does Thirty five 
not exceed Rs. 700/-. rupees. 

where it exceeds RE. 7W/- but does Forty rupees. 
not exceed Rs. 8001-. 

where it exceeds Rs. 400/- but does Forty five 
sot exceed Rs. BOO/-. .rupees. 

P 
where it exceeds Rs. 900/- but does Ffity rupew, 
not exceed Rs. 1,000/-. 

and for every Rs. 500/- or part Thirty five 
.Mereof ia excess of Rw 1,bQO/-. rupSeS* 
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Description of Instrument Proper stamp duty - 
-- - - ---- -4-- ------.--- - - 

(1) , 
--. - -- -- (2) 

------ -- 

ExeznptZo~s y 

Assignment of copyright by entry made 
under the Copyright Act, 1957. , 

(b) CONVEYANCE (Not being a 
transfer charged or exempted unrler 
Article No. 62) so far as it relates to 
immovable property. 

where the amount or value of the -Fifteen rupees. 
consideration for such conveywce as 
set forth therein does not exceed 
Rs. 200/-. 

where it exceeds R&. 200/- but Goes Twenty rupees. 
not exceed RS. 300/-. - 

/ where it exceeds Rs. 300/- but does Thirty rupees. 
not exceed Rs. 4N/.  

where it exceeds Rs; 400/- but does Forty rupees. 
not exceed Rs. 5003-. 

where it exceeds Rs. 500/- but does Forty five 
not exceed Rs. 600/-. rupees. 

where it exceeds Rs. 600/- but r:oes Fifty rupees. 
not exceed Rs. 700/-. 

where it exceeds Rs. 7080/- but does Sixty rupees. 
not exceed Rs. 8W/-. 

where it exceeds Rs. 800/- but does Sixty five 
not exceed Rs. 9,00/-. rupees. 

where it exceeds Rs. 900/- but' does Seventy five 
not exceed Rs. 1,000/-. rupees. 

and for every Rs. 5W/- or part Forty rupees. - 
, thereof in excess of Rs. 1,000/-. 

- 7 
CO-PARTNERSHIP DEED. See Partner- 

ship (No. 46). \ 

30. EXCHANGE OF PROPERTY - Ins- 
trument of 

\ 
T 

Assembly Hall, ASHOH: B. U L W  
a Panaji, Secretary to the Legislative 

28th February, 1994. Assebly of Goa. 
- 
- - 
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